
 

NOMINATION TO THE  PARLIA-
MENTARY COMMITTEE ON THE RATE 

OF DIVIDEND  PAYABLE , BY THE 
RAILWAY UNDERTAK- | ING TO THE 

GENERAL REVENUES. 
MR. DEPUTY CHAIRMAN: Before I eall 

on the next speaker, I have to make an 
announcement. The Chairman has nominated 
the following six members to the Committee 
to review the rate of dividend which is at 
present payable by the Railway undertaking to 
the General Revenues as well as other 
ancillary matters in connection with the 
Railway Finance vis-a-vis the General 
Finance: 

1. Diwan Chaman Lall 
2. Shri N. M. Lingam 
3. Shri M. P. Bhargava 
4. Shri B. Parameswaran 
5. Shri Rohit M. Dave 
6. Prof. A. R. Wadia. 

RESOLUTION RE FREE COMPUL-
SORY PRIMARY EDUCATION TO 
DEAF AND DUMB CHILDREN IN 

UNION TERRITORIES AND CENTRES 
FOR TRAINING AND RE-

HABILITATION OF ADULT DEAF AND 
DUMB PERSONS—continued. 

SHRI N. M. ANWAR (Madras): Mr. Deputy 
Chairman, the hon. lady mover of this 
Resolution deserves a warm encomium for the 
examplary way in which, for the missionary 
seal with which, she came to defend the case 
of the deaf and the dumb. Believe me, Mr. 
Deputy Chairman, I do not think there can be 
two opinions on this issue. I am sure that the 
appeal which she has made in the cause at the 
deaf and the dumb will not tell OM deaf ears. 

Mr. Deputy Chairman, this has now given 
me an opportunity to bring to the attention of 
this House that the problem of the 
handicapped, particularly of the deaf and the 
dumb, is not so easy as it is imagined here. I 
have myself specialised in this study as part of 
Educational Psychology. I have visited many 
centres overseas and I have seen how this 
problem of the deaf and the dumb has been 
tackled in the universities of Cambridge and 
Oxford. 

[THE  VICE-CHAIRMAN   (SHRI   SANTOSH 
KUMAR BASU)  in the Chair]. 

It is true that as part of compulsory 
universal education the deaf and the dumb 
also come in, particularly in the age-group 
which has been envisaged for compulsory 
education. But then, Mf. Vice-Chairman, 
there are many more urgent problems that we 
have got to tackle. 

I believe the hon. lady mover of this 
resolution will herself concede that in matters 
educational there is a provision in the 
Constitution, amongst the directive principles, 
according to which we have got to provide 
within a certain period—I am afraid that 
period it already drawing towards its close—
for free and compulsory education at the 
elementary stage. That has not yet been 
fulfilled. It still remains one of the ideals of 
the Constitution. 

The framers of the Constitution have 
rightly indicated that the Government, both 
here and in the States, should have to give the 
topmost priority to see that education becomes 
free and compulsory as soon aa possible. That 
ideal still remains to be realised, and I am 
afraid it looks like a mirage that is receding 
further and further as we are approaching 
nearer and nearer. I think it is entirely a 
problem of finance and, I am afraid, like many 
other schemes which founder on the rock of 
finance this problem of providing free and 
compulsory education may, unless it be that it 
is allowed to take several years to realise that 
ideal, as well meet the sane fate. 
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[Shri N. M. Anwar.] 
Sir, in spite of all stupendous efforts that the 

Government of India are making under the 
Plan, we are not able to realise the ideal of 
free and compulsory education. For this 
problem, which is of a universal character, 
which will embrace not only the deaf and the 
dumb but all handicapped children including 
the blind, we can very well wait until the 
entire country comes in for compulsory educa-
tion for the children of the school-going age. 

But then, Mr. Vice-Chairman, we are 
beholden to the hon. lady mover of this 
Resolution for having focussed the attention 
of this House, and through the Parliament the 
attention of the entire country, to see that such 
budgetary allocations as are made available 
for the advancement of education, as also for 
the provision of technical training for these 
handicapped children, the deaf and the dumb, 
are fully utilised. It was really very surprising 
and rather a very sad commentary on the 
execution of the scheme that many of the 
budgetary allocations from year after year 
have been rendered absolutely useless. I think 
this is a matter which the hon. Minister should 
go into and see that even such allotments as 
are now rendered to the cause of the deaf and 
the dumb are fully utilised and that nothing, 
not a pie, is allowed to lapse because the cause 
is great, and as I said and as so many other 
Members in this House have echoed the views 
of the hon. lady mover of the Resolution, this 
is a humanitarian cause. 

Sir, reference has been made time and 
again to the intellectual superiority of the 
handicapped children. I think such of us as 
have been students of educational psychology 
and have made a special study of the problems 
of the handicapped children have come to 
realise that there is axiomatic truth in the 
statement It is true that children that have been 
rendered short of their limbe end particularly 
when they have become either by birth or by 
flux of time, deaf and dumb,    such    children 

have     exhibited     an     extraordinary 
degree of intelligence. 

That is by the law of compensation which is 
now being accepted universally in all matters 
of education. It will really be of great help and 
service to the nation that in the provision of 
free and compulsory education for all children, 
these handicapped children, the deaf and the 
dumb children, should come in for special care 
because the curriculum and content will have 
'to be a little more in the direction of craft 
training because these are children who cannot 
acquire the three R's as easily and they are not 
going to be as meaningful to them as they will 
be to our normal children and therefore 
necessarily, instruction will have to be through 
some craft and that is why the hon. Mover of 
the Resolution has pleaded for the rehabilita-
tion of these adult deaf and dumb children and 
for their training in ftie various crafts and that, 
I believe, the Government will bear in mind. I 
am sure, particularly such of the Members of 
this House as belong to the Party in power 
shall not, even in our enthusiasm for good 
causes, however humanitarian they may be, 
lose sight of the urgencies of ever so many 
problems that are now engaging the attention 
of the powers that be. We have got, as I said a 
constitutional and a statutory obligation 
imposed upon the Government of India that 
compulsory free elementary education has got 
to be attained by a particular date and already I 
am afraid that we have not been able to fulfil 
that target and it will be much better if 
Members in this House seized this opportunity 
to impress upon the Government to see that 
expendi-tious steps are taken to realise—and 
particularly this problem has got to be tackled 
by the Governments of the States—that that is 
a more urgent problem and that is a more 
universal problem and let all children, be they 
handicapped or not so long as they are of 
school-going age, let their genius, let their 
talents, let their energies be made much    
better available    to Hie 

2647       Free  education to     [ RAJYA SABHA ]        ond  training of 2648 
deaf and dumb children deaf and dumb persons 



2649      free education to       [ 28 APRIL 1960 ] and training of        2650 
deaf and dumb children deaf and dumb persons  

country through the scheme of compul-»ory 
universal education and I hope when that 
ideal is realised, incidentally this problem also 
will be resolved. 

[MR  DEPUTY CHAIRMAN in the Chair] 
Let me hope and pray that that day will be 

hastened soon when we shall see that our 
country will reap the fruits of compulsory 
elementary education for all children. 
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THE MINISTER OP EDUCATION (DR. K. 
L. SHETMAIJ:): Mr. Deputy Chairman, I do not 
think there will be anybody in the House who 
is not in general sympathy with the spirit 
which has motivated the hon. the mover to 
move this resolution. The education of the 
handicapped children is the States' 
responsibility as much as that of the ordinary 
children. But we have to examine whether we 
are in a position to introduce free compulsory 
education immediately. I must, however, 
congratulate the hon. mover, Shrimati Savitry 
Devi Nigam, for focussing our attention on an 
important problem. The handicapped child 
does not have any great ambition. He or she 
would only like to earn his or her livelihood 
so that she or he may not be a burden on 
society. Ordinary people have great ambitions 
in life. But the handicapped people have only 
very ordinary ambitions in life. Their ambition 
is to become self-reliant citizens of society 
and it is the duty of the State to educate these 
people and to rehabilitate them so that they 
may become self-reliant citizens. As I said, I 
am in general sympathy with the spirit of the 
resolution. In fact, there would be nobody in 
the country who would like to oppose this 
resolution. 

We have, however, to examine the practical 
aspects of this resolution. At present, as you 
are aware, we are engaged in the task of 
providing free compulsory primary education 
for all the children in the country. We have 
been struggling during the last ten years, but 
we have not been able to have adequate 
resources to provide education for millions of 
our children. We are hoping that in the next 
Five Year Plan, we would be able to provide 
education for the large majority of the 
children of the school-going age, that is to 
say, from 6 to 11, and I hope that as this 
programme expands, we would also be able to 
assist in the development of the education of 
the handicapped, not only the deaf and dumb, 
but also the orthopaedieaHy  handicapped  
and  the 

blind and all those children who suffer from 
various kinds of physical and  mental   
disabilities. 

The resolution has two parts. In the first 
part, the mover enjoins on the Government of 
India to provide free compulsory education to 
all deaf and dumb children and to start training 
centres for providing training in crafts or for 
higher education to the deaf and dumb adults. 
As far as elementary education is concerned, 
as I have already stated, it is our endeavour to 
provide free compulsory education for all 
children and I am hoping that in course of 
time, the dumb and deaf and the blind and 
other handicapped children also would be 
included in this scheme and we would be able 
to make provisions for them. However, we 
have always to keep the economic side of the 
problem also before us and at present when 
our resources are so limited, it may not be 
possible to undertake this programme on the 
basis of compulsion. I would only like the 
hon. mover to remember that the cost of 
educating a handicapped child is much more 
than what we have to spend for the education 
of an ordinary child, because we want 
specialised staff, we want certain definite 
scientific aids and the teachers have to give a 
great deal of individual attention to the child. 
The House will be interested to know some of 
the figures that we have collected in Delhi. In 
Delhi the cost of educating a normal child in 
the primary^stage is about Rs. 83 per annum, 
whereas the per capita cost of educating a 
deaf child in the Lady Noice School—it is also 
in Delhi— which is primarily a non-residential 
institution is approximately Rs. 466 per 
annum. 

SHRIMATI SAVITRY DEVI NIGAM: It is 
a residential institution. 

DR. K. L. SHRIMALI:   Completely? 
SHRIMATI SAVITRY DEVI NIGAM: No, 
partly, I believe. 

DR. K. L. SHRIMALI: I am talking of the 
expenditure incurred on the  other  scholars.   
This  is  approxi- 



2661       Free education to       [ 29 APRIL 1S60 ] and training of 2662 
deaf and dumb children deaf and dumb -persons 

mately Rs. 466 per annum. Therefore, it 
w^uld be seen that the cost of educating a 
deaf child is about five times more than that 
for a normal child. I am not suggesting that 
we should not make provision. It is the duty 
of the State and a welfare State does not 
perform its duty properly if it does not make 
provision for giving the minimum education 
at least to all the children in the country. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Is this the minimum for one deaf 
child? 

SHRIMATI SAVITRY DEVI NIGAM: Other 
institutions spend only Rs. 180 per child. 

DR. K. L. SHRIMALI: I am only giving the 
figures for one institution. Other institutions 
may be spending more or less. But there can 
be no doubt that the education of the handi-
capped, if it is to be properly done, if it is to 
be done in a scientific manner, if it is to 
realise the aim of developing the personality 
of the child, then that education is bound to be 
more expensive than in the case of an ordinary 
child. That is one thing that we should 
remember. As I said, it is the duty of the State 
to make provisions and we should do it. But in 
the present situation when we are undertaking 
this big programme, I am afraid it may not be 
possible to introduce compulsion immediately 
for all the  handicapped   children. 

SHRIMATI SAVITRY DEVI NIGAM: The 
percentage of the handicapped is also much 
less, it is hardly one per cent. 

DR. K. L. SHRIMALI: I am afraid the hon. 
Member's figures are not -correct. 

And then, Sir, I would point out that the 
resolution is defective, because it only 
confines itself to the deaf and the dumb. What 
about the blind -children? 

RAJKUMARI AMRIT KAUR (Punjab) : And 
the orthopaedically and otherwise 
handicapped. 

DR. K. L SHRIMALI: Yes, the 
orthopaedically handicapped children. 1 
would like to include those categories also 
and if we provide free compulsory education 
for the deaf and dumb we should certainly 
provide free compulsory education for such 
children also, those who are handicapped in 
other ways. I would like to say that a survey 
was recently carried out in Delhi and it 
indicates that the blind persons form nearly 40 
per cent, of the total handicapped population, 
as against 12-5 per cent, of the deaf and dumb 
persons. And the orthopaedically handicapped 
persons form about 22 per cent, of the total 
handicapped population. Therefore, it will be 
seen that the deaf and dumb form a lesser 
percentage in the population of handicapped 
persons. 

SHRIMATI SAVITRY DEVI NIGAM: 
Therefore, it is all the more easy to finance 
the scheme. 

MR, DEPUTY CHAIRMAN: L«t him 
continue. 

DR. K. L. SHRIMALI: Then there are other 
problems also which also have to be taken 
into account. Now, as far as the education of 
boys is concerned, it is generally believed that 
even if handicapped the boy must undergo 
some kind of technical training so thai he may 
become a self-reliant citizen. But the same 
kind of belief is nol there in the case of 
handicapped girls There are all kinds of 
prejudices Therefore, we have to undertake ; 
programme in order to create a socia 
conscience so that people may realisi that in 
the case of handicapped girl also education is 
necessary, that it i as much necessary for them 
as it i necessary for the boys. I woul< also 
like to say that we shoul not underrate in any 
way th problem of trained personnel. It i all    
right    in    enthusiasm to start 
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CDr. K. L. Shrimali.] school for the 
handicapped but unless we give proper 
training, unless we have people to give 
training to these handicapped much of the 
money would be wasted. I would therefore 
first of all give highest priority and import-
ance to setting up training institutions for the 
handicapped before we undertake any 
programme of free and compulsory education. 

The resolution also suggests that we should 
set up higher educational institutions for the 
handicapped children. In our country we have 
no provision for primary education and I 
would also like to tell the hon. Member that 
there are not many countries in the world 
which have provision for higher education for 
the dumb and the deaf. As far as I am aware, 
there is only one institution in the world 
known as the Gallauded College for the Deaf 
in Washington and this institution provides 
higher education only to exceptionally bright 
deaf children. It is not an easy thing to provide 
higher education, to the deaf children because 
higher education deals with abstract concepts 
and these children who deal only with 
concrete things cannot easily develop the 
capacity for abstract concepts. For example, 
how can they understand philosophy or 
metaphysics or subjects which deal with 
abstract concepts. Therefore, there are not 
many institutions in the world; there is only 
one institution in Washington which again 
provides education not for ordinary children 
but to exceptionally bright children who are 
deaf. Many of the deaf children have a 
reasonable degree of residual hearing and with 
some kind of aid or instrument they can hear 
and, therefore, it is much more desirable for 
these children to go to ordinary institutions 
with the aid of these mechanical devices 
rather than have new institutions opened for 
them. 

P,,\.TKUMARI AMRIT KAUR.:   May I 
the hon.  Minister as to whether 
he. has. seen an institution in Calcutta 
for the geaf and the dumb?   There is 
a very' good institution there which is 

doing very good work and I would request the 
hon. Minister to pay a visit to that institution 
next time he visits Calcutta. 

DR. K. L. SHRIMALI: Thank you very 
much. I would certainly go and visit that 
institution. 

The important thing is to develop some kind 
of training programme, vocational training, 
training for some kind of trade for these deaf 
and dumb people. This is the programme 
which has been engaging the attention of the 
Ministry for the last few years. I must admit 
that progress has not been as satisfactory as I 
would have liked it to be but at the same time 
we have taken certain steps. For example, we 
have instituted scholarships for the deaf and 
dumb children who have passed the middle 
stage and they can avail of the Government of 
India scholarships for going to some technical 
institution if they can find admission but the 
difficulty is about getting admission. Provided 
some institution is available and the children 
can get admission they can take advantage of 
these scholarships. We have also been 
thinking for some time of establishing a 
separate centre here but then it would be much 
better to assist the voluntary agencies 
throughout the country rather than set up one 
centre here. With that end in view, we also 
sent out a press communique inviting 
applications from voluntary agencies. My own 
feeling is that in this country if we can 
encourage voluntary agencies to undertake this 
kind of work, the Ramakrishna Mission, the 
Y.MC.A. and so on, agencies which are doing 
this kind of social work, the work will be done 
far more effectively and they would be able to 
do jusfice than many of the Government 
institutions mostly because the resources in 
terms of manpower are not easily available. 

SHRI AKBAR ALI KHAN; Will 
Government be prepared to help them 
financially? 

DR. K. L SHRIMALI: We are at the  
moment  giving  assistance  up  to 
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60 per cent., but I am prepared even : 
to revise this and if we can get volun 
tary agencies to undertake this work 
I am prepared to increase this assist 
ance. I think we have a responsibility 
towards them. My own feeling is that 
considering that the Government 
resources are so limited at the present 
moment, not in terms of money but 
in terms of manpower, if 
voluntary agencies could 
come forward, I would be very happy to 
consider even revising the assistance. At 
present we are giving 60 per cent, and we 
would give more if there are agencies who 
would come forward and take up this work. 

There are two possibilities. We have been 
examining these as far as Delhi is concerned. 
We are in consultation with the Delhi 
Polytechnic for training deaf adults in arts and 
we have also been trying to establish special 
sections for the deaf in one or two vocational 
centres run by the Directorate General of 
Resettlement and Employment. If these 
arrangements can be made with the Poly-
technic and with the Directorate General of 
Resettlement and Employment, I think we will 
be able, to some extent, to solve the problem 
so far as Delhi is concerned. As I said, I am in 
general sympathy with the spirit of the 
Resolution but the Resolution, I am afraid, is 
not practical in many respects. The second 
part of the Resolution, that is about the setting 
up of higher educational institutions for the 
deaf and dumb, is, I am afraid, not feasible of 
being implemented. 

SHRIMATI SAVITRY DEVI 
NIGAM: What about the training centres? 

DR. K. L. SHRIMALI: As I said, we are 
now negotiating with two of these 
institutions, and if any other voluntary 
agencies come forward to undertake this 
work, we would be very willing to assist 
them.   In   view 

of what I have said, I hope the hon. Member 
would not press for the acceptance of this 
Resolution. 
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"For the past ten years, the Chinese 
Communist Party and the People's 
Government have given greatest concern to 
the welfare of the deaf in the spheres of 
labour employment, livelihood, cultural 
education, treatment and prevention of 
deafness etc., and have carried out a series 
of work. 

Today the deaf people, living in the 
socialist new China have received 
boundless care from the Chinese 
Communist Party and the People's 
Government. Their present condition has 
been completely changed in comparison 
with that in the old society in China. Now 
the masses of the deaf in the country have 
their political position raised, employment 
problem solved, material needs guaranteed 
and cultural life improved." 
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"In U.S.S.R. all 1he deaf are grouped in 
different Associations and Institutes which 
look after them, help them to reach a good 
level in education and find them a job in 
the different sectors of productive life. 

Since 1930 there has been no un-
employment among the deaf. Now-a-days 
the . good standard of living allows every 
deaf to choose by himself the vocation he 
prefers." 

 
"In the 3rd International Congress of the 

Deaf called by the World Federation of the 
Deaf at Wiesbaden (West Germany) during 
August, 1959 some Resolutions were 
•adopted: 

1. The W.F.D. should request the 
various Governments to start deaf youth 
exchange programme. This will promote 
better understanding and learning in 
various trades, crafts and arts. 

2. Facilities should be made to send 
experts to the countries where their 
services are required, specially to the 
underdeveloped countries for specific 
periods. Their expenditure should be met 
by UNESCO under expert exchange 
programme. 

3. Scholarship for the intelligent and 
brilliant students through UNESCO and 
other organisations. The World 
Federation should approach 
Rockefeller's, Wattu-mal's and other 
organisations to give scholarship to the 
deaf boys. 

4. The World Congress should request 
UNESCO to include all the institutions 
of the deaf (educational and training) in 
their Hostels Promotion Programme, as 
the institutions for the deaf need •hostels 
much more than the institutions for the 
children who are not handicapped. 

195 R.S.—5. 

 
5. Educational organisation for deaf 

requires the recognition of deafness at a 
very early age. It may be discovered by 
means of audiological and psychometric-
examinations which should be 
compulsory for admission to kindergarten 
and ordinary primary schools with the 
object of placing the deaf children in the 
different classes. 

6. It is the task of national gov-
ernments to set up and organize special 
schools for the training of teachers for 
the deaf. This training is to be standard in 
each country. Greater emphasis will be 
placed on the teaching on practical 
formation; nevertheless account will 
have to be taken of modern methods of 
pedagogy, psychology, phonetics, 
modern philology etc." 

[MR. CHAIRMAN in the Chair.] 

SHRIMATI SAVITRY DEVI 
NIGAM:     It is going to    be    carried to the 

next session. 

MR. CHAIRMAN:    We can close   it 
today. 

 

MR. CHAIRMAN:    That will do. 
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DR. R. B. GOUR: (Andhra Pradesh): Under 
the rules it cannot be; it will be talked over.    
That is all. 

MR. CHAIRMAN: Do you withdraw or 
shall I put it to vote? 

SHRIMATI SAVITRY DEVI 
NIGAM:    I will reply. 

 

 

MR. CHAIRMAN: No, that will do. 

MOTION RE. JOINT COMMUNIQUE 
ON TALKS BETWEEN THE PRIME 
MINISTERS OF CHINA AND INDIA 

MR. CHAIRMAN: 'l hope nothing will be 
said in this House which will worsen the 
situation than it happens to be.   Mr. Prime 
Minister. 

THE PRIME MINISTER ANO 
MINISTER OF EXTERNAL 
AFFAIRS (SHRI JAWAHARLAL NEHRU) : Mr. 
Chairman, I beg to move: 

"That the Joint Communique issued on 
the conclusion of the talks between the 
Premier of the State Council of the People's 
Republic of China and the Prime Minister 
of India, laid on the Table of the Rajya 
Sabha on the 26th April. 1960,  be  taken  
into consideration." 

This Joint Communique is not a very long 
document. It is only about a page and a half 
and it is the outcome of about twenty or 
twenty-two hours of talk and discussion. 
Behind that lies not merely the talk, but a 
certain significant historical situation that has 
arisen which affects not only India and China 
but in a, sense the world. If I may say so, the 
significant sentence in the communique is that 
in spite of all these efforts no solution was 
found. That is the real thing. All the rest 
shows that, however difficult the task may be, 
the attempt to find solutions is not being given 
up and will be kept up to the end in so far as 
there is any hope. That is the main result of 
these talks and this Communique. I have no 
doubt that it was not only worthwhile but right 
for us to have invited Premier Chou En-lai 
here and to have had these talks. It was right 
anyhow. Not to have done so would have been 
wrong. Although these talks have not helped 
in the least in the solution of the problems, 
they have certainly given a greater 
understanding to us of the mind of the Chinese 
Government and to the Chinese Premier of the 
mind of the 

MB. CHAIRMAN:  That will do.


